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	obta là fnrt he r Ia struct ice from the 

applicant • In view of this adj ourned 

to 22.8.1997 for consideratiee of 

M .I .412/97. 

1 

It is subniitd by the learned  
c 

counsel for the petitioner that in 
this disposed of matter cGpy of the 

docunents filed by the learned Senior  
Standing Counsel has been received 

••\ 	\ 
by him only to-day. In view of this 

he wants two weeks' time toobtain 
instuctice. Adjourned to 5.9.1997. 
No further tine will be given and on ( 
the next even if in the absence of,  
learned cou.a se 1 from either side, tkaj  
MJ .412/97 will be ta)en up for 

consideration. 
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